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O R D E R 
 

PER VIJAY PAL RAO, J.M. 

 This appeal by the Revenue is directed against the order dated 

08.09.2020 of CIT(A) for the assessment year 2012-13.  

2. At the time of hearing, learned Sr. DR has submitted that the assessee has 

opted for Vivad Se Vishwas Scheme, 2020 to settle the tax dispute for the year 

under consideration and the Competent Authority has issued Form No. 5 under 

Vivad Se Vishwas Scheme, 2020 on 3.3.2022. The learned Sr. DR has filed a copy 

of Form No. 5 issued by the Competent Authority. Thus, the learned Sr. DR has 

submitted that this appeal of the Revenue may be allowed to be withdrawn and 

consequentially the same may be dismissed as withdrawn. 

3. Having considered the submissions of the learned Sr. DR and carefully 

gone through the Form No. 5 issued by the Competent Authority dated 3.3.2022, 

we find that the assessee has opted for Vivad Se Vishwas Scheme, 2020 to settle 

the tax dispute for the assessment year under consideration. The present appeal 
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of the Revenue is the only litigation arising from the assessment under section 

147 r.w.s. 144 for the year under consideration, as the learned CIT(A) while 

passing the impugned order has deleted the entire addition made by the AO.  

4. Accordingly, when the assessee has settled the tax dispute under Vivad 

Se Vishwas Scheme, 2020 and the Competent Authority has accepted the 

declaration filed by the assessee by issuing Form No. 5 dated 3.3.2022, the 

present appeal of the Revenue is allowed to be withdrawn and consequentially 

dismissed being withdrawn. 

5. In the result, the appeal of the Department is dismissed being withdrawn 

as the assessee has settled the tax dispute under Vivad Se Vishwas Scheme, 2020. 

 Order pronounced in the open Court after conclusion of hearing on 

06.07.2022 in the presence of both the parties. 
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